
      
 

     
  

  

       

   

            
          

   

   

   

       
      

        
   

       

            

            

            

          

 

    

    

              

            

          

          



      
    

        

          

           

          

           

             

        

         

         

            

          

            

  

           

           

             

              

            

            

             

          

           

          

           

           

          

                

            

   



      
  

          

            

            

          

         

              

           
           

            

            

         

    

            

           

          

         

             

            

           

             

              

            

           

             

             

         

             

    

          

          



NATIONAL COMPANY LAT! TRIAUNAL, MUMBAT BENCH, MUMBAI
CP No. 221ll&8P/2017

that this debt is time barred, therefore we don't find any merit in this

Pehtion, henceforth, this Petition is hereby dismissed.

V. NALLASENAPATFry
Member(Technical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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